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ORDER 
 

IA No. 3341/ND/2021: 

 Application filed by liquidator in pursuance of the order passed on 

17th May 2021 wherein observation was made that Ex.-Director of the 

Corporate Debtor had indulged into forgery and accordingly, the 

RP/liquidator was directed to take appropriate steps to initiate proceedings 

against forgery. In compliance of the said order this application is filed by 

the liquidator seeking directions to initiate proceedings under Section 191, 

195 and other relevant provisions of Indian Penal Code for which 

appropriate direction under Section 340(1) (b to e) are required to be passed 

to enable the applicant to trigger the criminal proceedings against the 

respondent.  

 The findings are already recorded in the order dated 17th May 2021 by 

this Bench with respect to 340(1) (a). Learned Counsel states that order to 



act under Section 340 (1) (b to e) may be passed so that liquidator can 

initiate and take ahead  the proceedings required as directed in the order  

dated 17th May 2021. We direct that the liquidator is permitted to file the 

complaint and take further steps as required under the provisions of Section 

340 of Cr.P.C.  Application is allowed and disposed of in terms of above 

order.  
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